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Tarlok Singh Chauhan, J
1. The instant petition has been filed for grant of following substantive relief:-

"(i) that writ of mandamus may kindly be issued, directing the respondents No. 1
to 3 to decide the application of the petitioner dated 8.8.2014 (Annexure P-5)
within a time bound period by passing a speaking order and provide employment
to the petitioner in respondent No.4 Company, as has been done, in the cases of
other similarly situated persons, with all consequential benefits from the due
date."

2 It appears that application of the petitioner (Annexure P-5) is pending
consideration before respondent No.3, for more than 6 years, as per averments
contained in the petition.

3 Accordingly, the instant petition is disposed of with a direction to respondent
No.3 to consider and decide the representation (Annexure P-5), after affording
personal hearing to the petitioner, by passing a speaking order, within a period of
4 weeks.

4 Needless to say that in case consideration order goes against the petitioner, he
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shall always be at liberty to assail the same in accordance with law.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/suresh-kumar-sharma-appellant-... Page 2 of 2



